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2813. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS 
be pleased to state. 

(a) whether it is a fact that A. H. 
Wheeler & Co. are having Bookstall 
contracts for platform Nos. 1 to 19 
on Delhi Main Railway Stat.ion; 

(1b} whether there is a move to 
give further contracts for three TJIW 
platforms to the same Company; and 

(c) if so, the details and steps ta�en 
for not giving contract to Whee1er & 
Co. ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRl 
MALLIKARJUN) :  ( a ) Yes. 

(b )  No . 

(c ) Does not arise. 

'Slavery �n Disguise' 

28 14 .  SHRI S. M. KRISHNA: Will 
the Minister o.f LABOUR be pleased 
to state: 

(a )  whether Government's atten
tion has been drawn to the Editorial 
captioned 'Slavery in disguise' appear
ing in the 'Indian Express' , New Delhi 
dated the 5th June, 1980; 

(b) if so, the reaction of Govern
ment thereto ; and 

(c) the steps which Government 
J)ropose to take to set matters right? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a )  to {c) . This editorial 
is a sequel to tbe news-items which 

were published in the newspapers re
cently, alleging non-provision of ade
quate facilities to the labourers wor� 
in, in the Stone Quarries located in 
Mehrauli, New Delhi and also the pre
valence of the bonded labour system ill 
those Quarries. According to the 
available information the laburera, 
working in these Stone Quarries ,.nt 
sell-employed groups and do not quali
fy �tber as "contract labourers" or 
"bonded labourers". The matter is, 
however, under investigation. 

Detection of Spurious Drup 

2815. SHRI B. R. NAHATA: Will 
the Minister of HEALTH be plea�ed 
to state: 

(a) how many cases of 8purious 
drugs detected during the last three 
years State-wise; ond 

(b )  what steps and actions have 
been taken for penalising and prevent
ing manufacture and 3upply of spu
rious drugs? 

THE MINISTER OF EDUCATION 
,4.ND ,.HEALTH AND SOCIAL WEL
FARE (SHRI B. SHANKARANAND) : 
(a)  The information is being col
lected and wil l  be laid on the Tal.>le 
of the Sabha. 

( b )  The measure that have been 
taken by Government to combat the 
manufacture and sale of spurious ir11gs 
are detailed below:-

(i)  In 1964, the Drugs and Cos
metics Act was amended to 
increase the penalty for 
manufacture and sale of spu
rious drugs from three years to 
1 o years and with fine. The 
courts were requested to re
cord in writing special rea
son if they wished to im
pose a sentence of imprison
ment of less than one year. 

(ii) A new section was added !al 
1964 requiring every dealer or 
an agent of a manufactqrer 
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to disclose to the Dnuts lns
pector the name, address and 
other particular, of the per-
aon from whom he acquired 
drugs or cosmetics. 

(iii) Provision was ala<> �e in 
1964 whereby tbe atockl of 
spurious drugs could be co_n
fiacated it the person respon-
sible fQr its ma11ufacture or 
distribution wu convicted. 
The implements of machin
ery used in such manufac
ture, sale or distributian and 
any receptacles packages or 
covers in which such spu
rious drugs were contained 
and the animals, vehicles, 
vessels or other conveyance 
used in carrying such drugs 
were also made liable to con-
fiscation. 

(iv) To eliminate unlicensed ma
nufacturers of drugs, who 
usually indulge in manufac-
ture and sale of spurious 
drugs, an "All India List o! 
Licensed drug manufactu
rers" has bePn compiled and 
brought upto date. This list 
has been circulated to an the 
State Drug5 Controllers and 
leading Associations of Drug 
Manufaciul'lers and Dea1ers. 

(v) The States have been advised 
to maintain close liaison with 
the Police authorities for the 
campaign against spurious 
drugs to be carried out in
tensively. 

(vi) Whenever reports of s1:i·urious 
drugs are received by the 
Central Drugs Standard Con
trol Organisation and when-
ever a racket is supposed to 
be of Inter-State character, 
the States concerned are im
mediately alerted and ad· 
vised to take necessary ac
tion with the assistance of 
the State Police. 

(vii) The help and cooperation of 
Association representina the 

interests of drug manufactu
rers and dealers has been and 
is being enu.ted to ensure
maximum compliance with 
the Good manufact�ing ane,i 
ale practices and their co-
QpUation in ihe campaign 
againat apmioue drugs is also
being eou,ht. 

(viii) A constant Iiaiaon with �he
State Drugs Control Organi
sation is maintained by the 
Central Drugs Stan� and 
Conti,ol Organisation by 
holding meetings of the DrUJS 
Col$,ultati� Committee, 
meetings of the Zo_nal 
State drugs Controllers, 
and through discus-
sions the Zonal Officers 
have with the State Drug 
control Officials and by cor
respondence. The constant 
exchange of information helps 
co-ordination and intensi
fication of quality control 
measures. 

(ix) The States have been requ-
ested to constitute State 
Drugs Advisory Boards on 
which representatives of the 
manufacturers, dealer-, 
medical profession and consu
mers are associated to ad
v lse the State Governments 
on the measures to be taken, 
for effective enforcement of 
the Drugs and Cosmetics Act. 

(x) The testing :facilities availa
ble with the Central 
Government at the Central 
Drugs Laboratory, Calcut� 
the Central Indian Pharma-. 
copoeia Laboratory, Ghazia
bad and the Central Res
earch Institute. Kasauli, are 
placed at the disposal o'f the 
States. As many as 21 Sta
tes '1!d Union TerrltorJu 
are MW" availing o1 the te&t• 
ing facUW... 
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(xi) Four Zonal Offices of the Cen_ 
tral Drugs Standard Control 
Organisation have been set 
up at Bomoay, Calcutta, 
Madras and Ghaziabad to 
muintain a close liaison .Jet
ween th.e Central and State 
Organisations and to •msure 
uniform enforcement of the 
Act throughout the country. 
These Zonal Offices have also 
Drugs Inspectors carry out 

joint inspections of premises 
of drug manufacturers along
with the State Authori1 ies to 
ensure that they conform to 
the standards laid down un
der the Law. 

(xii) The technical competence 
of the Drugs Inspectors em
ployed by State Govern .. 
ments is brought up to date 
by the Central Drugs Control 
Organisation which has ar
ranged a training program
me for Drugs Inspectors. This 
is a running programme and 
State Governments have been 
availing themselves of !his 
facility. 

Direct Bus service connecting C-1 
Termb1us Janakpuri to Central 

Secretariat 

2816. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) whether it is a fact that there 
i8 n0 direct bus service connecting 
C-I Terminus, ( the main Terminus of 
Janakpuri, New Delhi) with the 
Kendriya Terminal via U dyog 
Bhavan: 

(b) whether it is a�so a fact that 
in the absence of such a service, the 
commuters from the area have to 
depend upon the contract buses who 
are thriving at the cost of the DelhJ 
Transp,r t Corporation; 

( c) whether it is also a fact that 
residents of the area have submitted 
numerou.s representations to the 
authority for starting such a bus 
service; and 

(d)  if so, what action has been taken 
by Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI BUTA 
SINGH) :  (a)  No, Sir. A special trip 
on Route No. 720 has been provided 
at 9.25 a.m. which reaches Central 
Secretariat via U dyog Bhavan, 
directly from C. I. Janakpuri. 

( b) D.Jes not arise. 

( c )  Yes, Sir. 

( d) Keeping in view the represen
tations of the commuters a Special 
trip has been provided on routes No. 
720 and 740 from C-1 Janakpuri in 
the mt0rning for Central Secretariat. 

Flyover near Railway Crosslns at 
Nang·a1 Raya, Delhi Cantonment 

2817. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to 5tate: 

{a) whether it is a fact that Govern. 
ment have sanctioned a scheme for 
the construction of a flyover near the 
Railway Crossing at Nangal Raya, 
De�hi Cantonment; 

(b ) if so, what steps 
taken by Government to 
this scheme; and 

have been 
implement 

(c)  the cost involved in the scheme 
and the time it is like!y to take for 
its completion? 

· THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI BUTA 
STNGH) : (a ) Yes Sir. 

(b) The scheme could not be lm· 
plemented as one of the approaches 




